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ARY AFFAIRS (SHRI J.U .. ~~ ...... · 
LIKARJUN) : (a) 0 (c). A rep-
r enta ion da ed 25-3-81 from Shri 

. B. Sbivankar L.A. regarding 
provision of a canal cro sing b t-
ween Am aon and Gu<bla tations 

as received by the Sou h Eastern 
il ay Administration. The work 

already been comple ed in May, 
1981. 
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4766. SHRI N. K. SHEJWALKAR: 
SHRI DAYA RAM SliAKYA: 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether the Chief Commprcial 
Superintendent/Divisional Railway 
Manager, South Central Railway, "t-lub-
Iii nderabad have- received the re-
presentation from the merchants of 
Karaa, District Satara (Maharashtra) 
regarding; the allocation of more quota 
for three-tier sleeper coach berth re-
servation in 304 Up Mahalaxmi E>r-
press and 83 Up Mahara~htra Express 
for Karad Railway Station; 

(b) if so what action has been taken 
by the authoribes concerned; and 

(c) if no, action has so far been 
taken .. he reasons the eof? 

THE DEPUTY MINISTER IN THE 
. INISTRY OF RAILWAYS AND IN 

THE DEPARTMENT OF PARLIA-
ENTARY AFFAIRS (SImI MAL-

LIKARJUN): (a) Yes. 

(b) and ( c.). Karad station has been 
provided with a quota of 10 second 
class sleeper berths by 83 Up Maha-
2079 L.S . .,-8 
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767. SHRI 
nnist~r of RAl 

sate: 

(a 
ini ry ha~ n drawn 0 

publIsh under th capti 
~a Loco chanical ajdoor a a .. 

ram" in th Hira al a Dhanb d-b • weekly dated 21st April, 1981; 

(b if so, what are the gri vanCe of 
the Loco staff Chopan; and 

(c) action taken by the admini trn-
tion to redress the grievances? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIL WAYS AND r 
THE DEPARTMENT OF PARLIA· 
MENTAR AFFAIRS (SHRI MALLI-
KARJUN): (a) to (c). Information is 
being collected and will be laid on t e 
Table of the Sabha. 

Life Insurance Corporation ben fit to 
Gangman and Khalasis 

4768. SHRI A. K. ROY: Will the 
Minister of RAILWAYS be pleasp.a to 
state: 

(a) whether he is aware that the 
poor Gangmen and Khalasis in Engi-
neering Department who have acquir-
ed the temporary status of Railway 
Employees, have been deprived of !....ife 
Insurance benefit; 

(b) the reasons and legal authority 
to stop the deduction of the premia 
from the salary or the Khalasis of T.O. 
W/Patratu, Eastern Railway who have 
acquired the temporary status; and 

( c) action taken by his Ministry to 
eliminate the discrimination and en-
sure the social justice to these poor 
Railwaymen who have acquired t·em-
porary status after serving years as 
Casual laboprers? 




